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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 408 OF 2023

IN THE MATTER OF:

Harvinder Singh . ... Applicant

Versus

State of Haryana & Ors. . .... Respondents

RESPONSE ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB) i.e. RESPONDENT NO. 6

1. That, Hon’ble NGT vide order dated 10.12.2024 (Annexure – A) has directed

to file copies of all Minutes of Meeting of the Expert Committee and also

copies of relevant documents/discussion as the case may be regarding

inclusion of Schools and exclusion of Colleges in the siting criteria adopted

for finalization of the guidelines dated 07.01.2020. Thereby this response is

submitted for kind consideration of Hon’ble Tribunal.

2. It is humbly submitted that the issue of setting up of large number of petrol

pumps without any environmental concern was considered by the Hon’ble

NGT in OA No. 86 of 2019 titled as Gyanprakash @ Pappu Singh vs UoI &

Others . Thereby, Hon’ble NGT directed the Ministry of Petroleum and

Natural Gas and CPCB to review the matter and issue appropriate guidelines.

Accordingly, the guidelines for setting up of new petrol pumps were framed

under the guidance of the Expert Committee comprising of officials from
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MoPNG, NEERI, IIT-Kanpur, IIP- Dehradun, TERI & CPCB and were

subsequently circulated on 07-01-2020 to concerned stakeholders for

ilnplementat ion.

3. That, the minutes of meeting held on 05.04.2019 and 01.10.2019 regarding

finalisation of guidelines for siting of petrol pumps in compliance of Hon’ble

NGT order dated 18.01.2019 in OA 86/2019 titled “Gvanprakash a Pappu

Singh Fs UoI & Ors ”, as directed by the Hon’ble Tribunal is hereby annexed

as Annexure 'B’ for ready reference. The same indicates that schools have

been considered as sensitive receptor by the Expert Committee and not

colleges. It is further submitted that the ibid minutes of meeting has also been

submitted before Hon’ble NGT in the instant matter vide report of Answering

Respondent herein dated 02.02.2024.

4. That, in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e., CPCB, shall abide by any order(s) or

direction(s) passed by this Hon’ble Court in the instant OA.

(Pankaj Agarwal)
Scientist 'F’

Central Pollution Control Board
14.01 .2025
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Item No. 02         Court No. 2 
 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

Original Application No. 408/2023 

 
 

Harvinder Singh          Applicant 

 
Versus 

 
 

 State of Haryana & Ors.             Respondents 
 

 

 
  

Date of hearing: 10.12.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
  HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    
   

 Applicant: None for the applicant. 

 Respondents:  Mr. Rahul Khurana, Advocate for Respondents No. 1, 2 and 5. 

   Mr. Robin Dutt, Advocate for Respondent No. 4. 

   Mr. Raj Kumar, Advocate for Respondent no. 6 (through VC). 

   Mr. Divye Chugh, Mr. Manish Sharma and Mr. Prateek Tanmay,   

   Advocates for Respondent no. 7. 
 

 
ORDER 

 
 

 

1. Part arguments have been heard today.  

 

2. CPCB guidelines dated 07.01.2020 were framed on directions given 

by this Tribunal vide order dated 18.01.2019 passed in O.A. No. 86/2019 

titled as Gyanprakhash@Pappu Singh Vs. GoI & Ors. An Expert Committee 

comprising of Members from IIT Kanpur, NEERI, IIP, TERI, MoPNG and 

CPCB was constituted to frame Guidelines for setting up of new Petrol 

Pumps including siting criteria and pollution prevention and control 

measures. The guidelines were placed in public domain and 

comments/suggestions/objections were invited from public and concerned 

stakeholders which were reviewed and guidelines were finalized and 

Annexure-A
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circulated for implementation by concerned stakeholders with the approval 

of competent authority.   

 

3. CPCB is directed to file copies of all Minutes of Meeting of the Expert 

Committee and also copies of relevant documents/discussion as the case 

may be regarding inclusion of Schools and exclusion of Colleges in the 

siting criteria adopted for finalization of the guidelines dated 07.01.2020 

at least three days before the date of hearing fixed. 

 

4. List on 16.01.2025 for further consideration. 

 

Arun Kumar Tyagi, JM 

 

 
 

Dr. Afroz Ahmad, EM 
 
 

 

December 10th, 2024 

O.A. No. 408/2023 
AB 
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